
CENTRAIL ADMINISTRATIVE TRIBUNAL  
CUTTCk( BENCH : CIJTTACK 

ORLIN APPLICATION NO.58.9 OF 2000 
Cuttack this the 	3ay of 

R.M. Panda 	 ... 	Applicant(s) 

- VERSUS_ 

Union of India & Others 	•.. 	Respondent(s) 

FOR INSTRUCTIONS 

1, 	Whether it be referred to reporters or not ? 	óLrV 

2. 	Wriether it be circulated to all the Benches of the 	1 

Central Administrative Tribunal or not ? 

B .N. S9-
7 IC EL CHIRNAN 



CENTRAL ADMINISTRATrTE TRIBUNAL 
CUTTACiK BENCH;cUTTCK 

ORLINAL APPLICATION NO.589 OF 2000 
Cuttack this theI44,1.1day of 	 •- 

CORAM; 

THE dON' 3LE SHRI B.N.SOM, VICECHAIRM 
0# 

Radhamol-jan Panda aged about 52 years, 
S/o. Late Bhagabari Panda, Trin.ith Temple 
Street, PO/Dis t- Xbrapu t 

Applicant 
By the Advocates 	 Ws .Ganeswar Rth. 

S .N .Mishra 
T . K.Praharaj 

TERSUS_ 

Union of India represented through its Secretary, 
Ministry of Infonnation & Broad Casting, New Delhi 

Director, General, All India Radio, New Delhi 

The Chief Controller (Pension) Central Pension 
Accounting Officer, Trikoot-Il Complex, 
Bhikaji Camaplace, New Delhi-110066 

Pay & Accounts Of f icer, Ministry of I & B - A • I .R., 
Mimbai-4000 20 

... 	 Respondents 

y the Advocates 	 Mr.A.K.Bose, 
Sr.Standing Counsel 
(Central) 

ORDER 

MR.3.N. SOM, VICE...CHAIRMAN ; This Original Application, 

under Section 19 of the Administrative Tribunals Act, 1 985, 

has been filed by Shri Radhrnohan Panda, with the following 

prayers. 

"(a) To direct the respondent to correct 
the payment order and to disburse the 
pension with interest from the date 
of retirement till the date of disbur-
sement in favour of the apr)licint 
forthwith". 

whi. 
2. 	 The applicant6~arking as an Adrninistrativ'e 

Officer in the scale of pay of R.2000_3200/_(Pre.R.P.) 

from All India Radio, Gulbarga7 	was compulsorily 



- 	2 

retired from service w.e.f. 20.6.1995. The :ipplicant has 

p 	stated that he was promoted to the Grade of Administrative 

Officer w.e.f. 27.2.1992, with the approval of Union Public 

erv ice Commission arc1 hia basic pay In the higher grade 

was fixed at s.2060/- w.e.f, 1,2.1993 and earned two increnents 

at the stage of s.2110/- on 1.2.1994 and Rs.2190/- on 1.2.1995. 

However, while calculating pension of the applicant, his pay 

was wrongly calculated as i.2000/ from 20,8.1994, Rs.2063/.. 

from 1.9.1994 and Rs.2060/- till 19.6.19950, i.e., till his 

retirent. He had represented to the Chief Controller (Pens ion) 

on 30 .7 • 1999 against the said wrong calculation of his pay, but 

without any effect. Me, thref ore, being aggrieved by the 

inaction on the part of the Chief Controller(Pensjori) and also 

of the Respondents, has approached this Tribunal, with the 

prayer referred to above. 

3. 	The Respondents have, in their counter, averred that 

the emoluments of the applicant for the last 10 months before 

his retirenent was correctly drawn by the concerned pension 

payment authority, and therefore, there was no need for any 

correction. They have further stated, it is true that the 

pay of the applicant was fixed at Ps.2060/- by the A.I.R., 

Gulberga on 1.2.1993, but that was done erroneoisly. This 

mistake was pointed out by the ?..0., AIR, aimbai at the time 

of final checking of service records for payment of pension 

to the applicant7  tating that as the applicant had not acthally 

assumed charge of the higher grade he was not entitled for 

fixation benefit under tR 22(1) (a) (1). 

4, 1 Iiave ha iiei 3.11. Mjshra, the 	learned 
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	counsel for the applicant and Shri A.K.30se, learned 

Senior Standing Counsel appearing for the Respondents 

and also perused the pleadings of the O.A. as well as 

the materials available on record. The short point that 

arises for consideration is whether the fixation of pay 

of the applicant should have been done under F.R.22(j) (a) 

(1) or F .R. 26. The facts of the matter are that the 

applicant was given prnotion to the grade of Administrative 

Officer w.e.f. 27 .2.1992. However, versoon thereafter 

on 30.3.1992. he was placed under suspension, which 

continued upto 5.8 .1993. The said suspension order was 

revoked on 6.8 .1993 and the applicant resumed the charge 

of Administrative Officer, Gulberga w.e.f. 1.9.19°3. 

His pay fixed in the higher grade at Rs.2000/- 

has not been disputed by the applicant either in hiw 

written application or during oral pleadings, 4s the 

of f icial had remained on suspension from 30 . 	to 

5.8.1993, this perif could not have been counted 

towards his service for earning the next increment. As 

he resumed the appointnent of Administrative Officer 

from 1.9.1993, his date of next increment was correctly 

rec koned as 1.9.1994,  by taking in to account the o er i ad 

of his joining in the higher grade from 273.192 to 

29.3.1992 and the period fran 1.9.1993 to 30.8.1994 

(the period of 10 months). 

5 • 	 In view of the above, I see no error in 

fixation of his pay including determining the date of 

increments in the higher grade and therefore, there 

2— 
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is no mistake in calculating te average emoluments 

of the last 10 months for determing the pension 

payable to the applicant. Accordingly, this O.A.7being 

devoid of any merit1  is dismissed. No costs. 
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